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CORAM :

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

RA-168/8 9 Imi.
OA. No. 14S7/S8 198
T.A. No.

DATE OF DECISION, U - 1 -Iffo

Shri Prem Chand
Applicant (s)

_ Advocate for the Applicant (s)

•

None

, Versus

Central Watt3r Commission
& Uthers '

None
Advocat for the kespondent (s)

The Hon'ble Mr. P. K, Kartha, Uice-Chairman (3udl.}

The Hon'ble Mr.

1. Wiether Reporters df local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. To be circulated to all Benchcs of the Tribunal ?'

. JUDGEMENT

(dsliv/ered by Hon'ble Shri P. K, Kartha, Vice-Chair man)

^ _ I

Ths original applicant in OA-1467/88 has filed

this petition praying for rei/isu of the ' i udg amant dated

29, 9. 1989 and for quashing the orders of transfsr of the

petitioner dated 23, 6. 1 908 and 28,4. 1988, The petitioner

has also filed an application praying for the

operation ofvthe judgamsnt dated 29,9,1989,

2, Sy j udg emen t'd ated 29, 9,-1 989, the Tribunal had

held that .the impugned orders dated 28, 4, 1 988 and

23,6, 1988 cannot be faulted on any ground. The patitioner

has stated that thj Tribunal did not take into account

all the facts and circumstances muntioned by him in his
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application. According to himp the points uihich have

not b9sn tak--;n into account by the Tribunal ar s that

he has alr.aady attained ths ag u of 53 years and as

per tha transfer policy, he cannot be tran sf srr ed,

that the uif • of the petitionar is employed at Delhi,

and that the patitionsr is a heart patient,

3. The abous points have been duly considerGd by

the Tribunal before passing the judgement dated

29. 9, 1989. The petitionar has not brought out any

n 3LJ facts Warranting a rav/ieu of the judgement. He

Has also not indicated a'^y error of lau apparent on

the face of the rscord. In case the petitioner is

dissatisfied with the decision of the Tribunal, the

proper course for him would to fila a Special Laaue

Petition in the Supreme Court and not to reagitate the

matter through a rev/ieu petition. There is no merit in

the present petition and the same is disffiissed. There

will be no ordar as to costs.
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(P.K. Kartha)

\/ice-Chairman (Judl, )


